
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH; NEW DELHI

O.A. No.784/2002

This the 31st day of Jaiiuary, 2003

Hon'ble Shri Justice V.5. Aggarwal, Chairman
Hon'bl© Shri Shankar Prasad, Member (A)

Constable Ganga Singh
38/4, iJri Enclave
Delhi Cantt., New Delhi

(By Advocate ; Mrs. Meenu Mai nee)

Versus

Urrion of India, through

Appl i ijant

1 . Secretary

Ministry of Home Affairs
North Block, New Delhi

2. Cornmi ssi oner of Po 1 i ce

Police Hqrs., IP Estate
MSG Bu i1d i ng, New De1h i

fdcil. Commissioner of Police
/fmed Police, Neu Police Lines
King su ay Camp, Delhi
Dy. CommissioSBr of Police
1 st Bn , Q, A. P. Neu felice Line s
Kingsuiay Caifl^p Delhi

.  « rK0SyOnd0n l.8

(By Advocate: Mrs, Sumedha Sharma)

ORDER (ORAL)

Shri Justice V.5. Aggarwal. Chairman ;

App1i cant i s a Constable in De1hi Poli ce,

Disciplinary proceedings had been initiated against

him. On 28.3.2000, the Deputy Commissioner of Police

had imposed the following punishment on the

applicant:-

"I, A.A, Siddiqui, DCP/Ist Bn.DAP, Delhi
therefore, take a considered view and
award a punishment of forfeiture of two
years approved service permanently for a
period of 2 years to Const. Ganga Singh.
N0.459/DAP entailing reduction in his pay
from Rs.3650/- to Rs,350G/- P.M. in the
time scale of pay with immediate effect.
He will not earn increment of pay during
the period of reduction and on the expiry
of the period the reduction will have the
effect in post-poning the future increment
of pay. His suspension period from
2'2,10,1939 to 10.1 1.1999 is decided ;Ts not
spent on duty. His abocve noted absence
period is also decided as dies non on the
principle of no work no pay as per
FR-17-A."
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into other aSpSCtS Ot th® fiief 1 tS Oi t-h® pr®S6nt CSSe ;

W0 r®fTnt th® fTiattsr b9ck bO th® Deputy CornrniSo 1 Oi iSI ui

Police, who from the stage the order imposing the

penalty referred to above, may pass a fresh order in

accordance 'with the decision in Shakti Singh (supra).

6, Accordingly, the impugned orders are quashed

with liberty to the Deputy Coiiirftiosiunef oi Police to

pass a fresh order as rererred to above.

7i By way of abundant caution, it is made cleaf

that noting said herein should be taken as an

expression erf opiinion on the merits or the. present

case or other pleas that the applicant may like to
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Subject to aforesaid, thiS pi

d i spiosed of

(Shankar Prasad)
MemberCA)

(V.S.Aggarwal)
Ghai rman


